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IN THE COURT OF THE ADDITIONAL SESSIONS JUDGE (F.T.C.),
LAKHIMPUR, NORTH LAKHIMPUR.

Crl. Misc. Case No.45/2022.

Md Inamul Hoque 
..............Accused.

  Vs

State of Assam
...............Opposite party.

Present: Syed Burhanur Rahman, A.J.S.,
Addl. Sessions Judge (F.T.C.), 
Lakhimpur, North Lakhimpur.

Advocate for the Accused: Mr B. Bora.
Advocate for the State: Mr M.P. Hazarika.

Date of Hearing: 23/02/2022.
Date of Order: 23/02/2022.

ORDER

1) Learned A.P.P. is present today.

2) Learned counsel on behalf of the accused Md

Inamul  Hoque  has  filed  this  petition  under

Section 439 of Cr.P.C. for granting bail to the

accused in connection with the Laluk P.S. Case

No.19/2022  corresponding  to  G.R.  Case

No.131/2022, under Sections 498 (A) and 307

of I.P.C.

3) As per  the allegation made in  the F.I.R.,  the

informant   has  alleged  that   his   sister   was
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married  to   the  present  accused  for  last  9

years. However, due to the dowry demand and

consequential physical and mental cruelty,  his

sister  had  to  suffer  in  the  hand  of  present

accused. Finally, on 23/01/2022, at around 10

PM,  the  accused  assaulted  his  sister  with  a

stick  and  also  tried  to  strangulate his  sister

and  made  an  attempt  to  murder  her.

Accordingly, the F.I.R. was lodged against the

present accused.

4) Learned counsel on behalf of the accused has

submitted  that  the  allegation  under  Section

498  (A)  of  I.P.C.  is  remotely  possible  as  the

accused and the victim girl are married for last

9  years  and  the  whole  F.I.R.  is  a  concocted

one. 

5) Learned  A.P.P.  has  forcefully  objected  to  the

contention  raised  by  the  learned  counsel  of

the accused. Learned A.P.P. has submitted that

the medical report goes on to show that there

are  sufficient  incriminating  evidence  against

the present accused. Therefore, he may not be

granted the benefit of bail at this stage. 

6) Today the matter was fixed for hearing.

7) I have perused the case diary received by this

Court today. It   is   revealed   that the accused
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was arrested on 27/01/2022. Further the injury
report available in the case diary goes on to
show that there are clear injury mark on the
neck of the victim girl, which corroborates the
allegation made in the F.I.R. by the informant
regarding  the  attempt  to  murder.  Therefore,
considering the gravity of the offence and also
the  incriminating  material  available  on  case
diary, this Court is of the view that the bail as
prayed  for  by  the  accused  in  the  instant
petition  may  not  be  considered  and
accordingly, the same is hereby rejected.

8) The  observation  made  for  disposal  of  the
instant petition will not affect the trial and is
subject to only for the purpose of disposing of
the instant petition.

9) Disposed of.

10) Case  diary/  Status  Report/  G.R.  Case
Record may be returned back.

Given under my hand and seal of this Court on
this the 23rd day of February, 2022.

     (Syed Burhanur Rahman)    
   Addl. Sessions Judge (F.T.C.),
   Lakhimpur, North Lakhimpur.

 
Certified that the order is typed 
to my dictation and corrected by me
and each page bears my signature.

 
(Syed Burhanur Rahman) 
Addl. Sessions Judge (F.T.C.), 
Lakhimpur, North Lakhimpur.

Transcribed and typed by: 
Sri Montu Kherkatary, Stenographer.


